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Mcheme to utilise this rich fruit material 
which has no market?

Shri Karmarkar: I am not aware of 
that observation; but, if the b(m. Mem­
ber wants an answer he may address 
the Food Ministry.

O fficial  M ap of China

4̂04. Shriniati Ila Palchoudhury: 
Will the Prime Minister be pleased to
state:

(a) whether Government have lodg­
ed a protest with China against tne 
inclusion of a portion of the Indian 
territory in the official map cf China; 
and

(b) if so, the reply received?
The Deputy Minister of External 

Alters (Shri AnU K. Chanda): (a) and
(b). Attention of the Chinese Govern­
ment has been previously drawn to this 
matter. In reply we were told that 
the Chinese Government had had no 
time to revise their maps and were us­
ing old maps. In view of this, no fresh 
protest has been considered necessary. 
There TS no doubt about the Indian 
frontier, and this has been made per­
fectly clear to everyone.

Shrimati Ila Palchoudliury: May I 
know on what understanding two years 
ago this question was dropped?

Shri Anil K. Chanda: These are old 
maps.

Shri N. M. LIngam: In view of tne 
fact that they have not given an under­
taking in respect of subsequent editions, 
will Government be pleased to draw 
their attention to the fact that this is 
an infringement of the Panch Shila, to 
which both countries are signatories?

Mr. Speaker: Order, order. Let us go 
to the next question.

B airagarh  D isplaced P erson s ’ 
T ow n sh ip  in  B hopal

M06. Shri Gldwanl: Will the Minis­
ter of RehabiUtation be pleased to 
state:

(a) the total area and value of 
land OQ whkk Bairagarh Displacea

Persons’ townshio in Bhooal State has 
been constructed;

(b) from whom the land was pur­
chased and on what terms; and

(c) the cost of construction and the 
value of land of each tenement?

The Deputy Minister of RehabiUta- 
tioh (Shri J. K. Bhonsle): (n) Area of
land—100 acres.

Value of land—Rs. 40,000.
(b) The land was acquired from Shri 

Datar Singh under the Land Acquisi­
tion Act.-

(c) Average cost of construction of 
each tenement is Rs. 1,557, excluding 
the cost of development which comes 
to Rs. 493. The value of land under 
each tenement is Rs. 25.

Shri Gidwani: Are Government
aware that the land which had been 
got from Sir Datar Singh, Adviser to 
the Ministry of Agriculture and at 
present Agricultural Adviser to the 
Ministry of Planning, for Rs. 40,000, 
was given to him by the Nawab of 
Bhopal either as a gift or for a song? 
If not, will Government make enquiries 
as to why he got the land from the 
Nawab of Bhopal and at what price?

Shri J/ K. Bhonsle: I do not really 
know whether he got the land from 
the Nawab of Bhopal or from any other 
person, but we shall certainly make 
enquiries.

3hri G idw ^: Is it a fact that Sir 
Datar Singh has filed a civil suit 
againt the Government and he was not 
satisfied with the Government amount 
of Rs. 40,000 as the price of the land? 
If so, what is the result of the civil 
suit?

Shri J. K. Bhonsle: It is true that 
he has filed a suit and the suit has 
not been decided as yet.

Shri Gidwani: Is it a fact that Sir 
Datar Singh was allotted evecuee agri­
cultural land in Delhi State as a special 
case because in Delhi State the land 
was to be allotted to displaced persons 
from non-Punjab area, and if so, whe­




